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THE UTTAR PRADESH ADVOCATES WELFARE FUND
' ACT, 1974

[U. P. Act no. 6 oF 1974}

« (Authoritative Enghsh Text of the Uttar Pradesh Adhiwakta Kalyan Nidhi
Adhiniyam, 1974)
AN
ACT

to provide for the establishment and opemtzon of a fund for the promotion of
welfare of Advocates in Uttar Pradesh.

It 15 meresy enacted in the Twenty-fifth year of Republic of India
as follows : -

1. (1) This Act may be called the Utiar Pradesh Advocates Welfare
Fund Act, 1974.
(2) It extends to the whole of Uttar Pradesh.
2. In this Act, unless the context otherwise requires—
(a,‘}‘ “Advocate” means an Advocate enrolled on the roll of the State
Bar Council ;
(b) “State Bar Council” means the State Bar Council of Uttar Pradesh
constituted under section 3 of the Advocates Act, 1961 :
(¢y “Fund” means the Fund referred to in section $:

(d) “Trustees Committec” means the Committee constituted under
section 3.

*(For Statement of ijects and Reasons, please see Uitar Pradesh iiazette Extraordinary,
dated March 23, 1974.)
. (Passed in Hmu by the Uttar Pradesh I egisjative Ass:embly on March 28, 1974 and by the
Uttar Pradesh. ! egislative Counctl on March 29, 1974
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t.O!:ijects of the 3. (1) For the following objects of general public utility, a charitable
und. trust shall be created in respect of a Fund, to be constituted as hereinafter pro-
vided and to be called the Uttar Pradesh Advocates Welfare Fund, namely :—

(@) obtaining from the Life Insurance Corporation of India a policy of
group life insurance of Advocates up to the age of 60 years;

(b) the provision of buildings for halls and libraries, canteens and
other facilities for District Bar Associations, or the making of contribu-
tions to District Bar Associations for the purposes of making such
provision ;

(c) the organization of other schemes for the welfare of needy
Advocates ; and

(d) such other objects as would, in the opinion of the Trustees Com-
mittee, improve the working conditions and facilities of Advocates.

(2) The Fund shall consist of—

(a) all monies transferred to it under section -4 ;

(b) all contributions made to it by the State Bar Council ;

(¢) any voluntary donation or contribution made to the Fund by
any Advocate, including any sum received from the Life Insurance Cor-
poration of India on the death of an Advocate insured under the group
life insurance policy where such Advocate had nominated the Trustees
Committee as the person to whom the money secured by the policy shall

_ be paid in the event of his death;

(d) any grants made to the Fund by the State Government ;

(¢) any sum borrowed under section 5 ; '

(f) any profits or dividends received from the Life Insurance Corpora-
tion of India in respect of the policy of group life insurance of
Advocates ;

(g) any interest or dividend or other return or any investment made
in respect of any part of the Fund.

(3 The Fund shall vest in and be held and administered by a Trustees
Committee to be named the Uttar’ Pradesh Advocates Welfare Fund Trustees
Committee, of which the following shall be members, namely—

s (a@y The ‘Advocate General of Uttar Pradesh ex-officio, who shall be
Chairman ; B SR
(0) the Chairman, State Bar Council, ex-officio, or where that office
is for the time being held by the Advocate General, an Advocate nomi-
nated by the State Bar Council ;
{¢) the Secretary to the State Government in the Judicial Depart-
ment, ex-officio, who shall be Member-Secretary.

{4} A member nominated under clause (&) of sub-section (3) shall hold
office for a term of thiee years, but he may at any time by writing under his hand
addressed to the Chairman, resign his membership.

(5) The Trustees Committee shall be a body corporate with the name
aforesaid, having perpetual succession and a common seal, with power to acquire
and hold property, and may sue and be sued by that name.

(6) No act or proceeding of the Trustees Committee shall be questioned
or deemed to be-invalid by reason merely of any vacancy in or any defect in
the constitution thereof. -

Transfer of cer- 4. Assoon as may be after the commencement of this Act, an amount

¢ain monics to the €quivalent to the sums received by the State Bar Council on account of the

Fund. deposits of stamp duty on certificates of enrolment paid by Advocates, together
with interest actually earned thereon, shall be paid by it to the credit of the
Fund, and such credit to the Fund shall discharge the State Bar Council of
the liability in respect thereof to the State Government. '

5. (1) The Trustees Committee may, from time to time, borrow any sum
Financial provi- required for the purposes of this Act. '
slons (2) The monies in the Fund may be deposited in any scheduled bank or
invested by the Trustees Committee in loans and advances to any Corporation
owned or controlled by the State Government, or in such other manner as the
‘State ‘Government may from time to time direct.
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(3) The Fund shall be deemed to be a local fund and be audited by the
Examiner, Local Fund Accounts, Uttar Pradesh.

6. All decisions and other instruments made and executed by the Trustees
Committee may be authenticated by the signature of the Member-Secretary, who

shall also have the power to operate any bank account on behalf of the said
Committee. :

7. The State Government may from time to time issue to the Trustees
Committee such directions as in its opinion are necessary or expedient for
carrying out the purposes of this Act, and it shall be the duty of the
Trustees Committee to comply with such directions.

8. (1) The Uttar Pradesh Advocates

Welfare Fund Ordinance, 1974, is
hereby repealed. '

(2) Notwithstanding such repeal anything done or any action taken wnder
the said Ordinance shall be deemed to have been done or taken under this Act
as if this Act had come into force on January 20, 1974.

1,852 (M) :

Execution and
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No. 1973 (2)/XVII-V-1—1(KA) 17-1988
Dated’ Lucknow, October 15,1983

, In;pursuance of the provisions of clause (3)7of Article 348 of the Constitution of India,
the Governor is pleased to order the publication  of the following English translation of the
Uttar Pradesh Adhivakts Kalyan Nidhi (Scoshodhan) Adhiniyam, 1988 (Uttar Pradesh
Adhiniyam Sankhya 21 of 1988) as passeu by the Uttar Pradesh legiclature and assentéd toby -
the Governor on October 15, 1988. ‘ ‘ ) . : -

THE UTTAR PRADESH ADVOCATES WELFARE FUND (AMENDMENT)
, .~ ACT, 1988 T o

. (U. P. Act No. 21 or 1988)
[4s passed by the U. P. Legislature] -
. AN
. . ACT ‘ o ,
to amend the Uttar Pradesh Advocates Wélfare. Fund Act, 1974 ~ L -
‘IT1s HEREBY enacted in the Thirty-ninth Year of the Republicl of India as '

follows :— : - _ :
1. (1) This Act may be called the Uttar Pradesh Advocates Welfare Short 1;’”5 and

Fund (Amendment) Act, 1988, commencement

, (2) It shail come intp force on such date as the State Govérnment meYy,
by motification, appoint in this behalf. - , ’

- 2. In section 2 of the Uttar Pradesh Advocates Welface Fund Act, 1974,
* hereinafter referred to as the principal Act,after clause (d), the following
clavses shall be inserted, namely :— . :
“(e) ‘Welfare Stamp® means the Stamp referred to in sectior 9 ;
. . ; . !
(f) ‘Vakalatnama’ includes u memorandvm of appearanceor any = -
other document by whlch'an advocate is empowered to. appear, aci or
plead before any court, tribunal, authority or person but does not include
any Vakalatnama or memorandum of appearance filed on behalf of the
State Government or an officer representing the State Government.”

Amendment of
section 2 of

- U, P.Act no. 6
of 1974

3. Insection 3 of the principal Act— '
. . ] : : o Amendment of
(a) in Sub-section (1), dfter clause (b), the following clause shall be ssction3

inserted, namely—

-**(bb) the organisation'of Advocate Social Security Fund Scheme
herein after referred to as the Scheme, for such advocates as be-
come members of the SChemey® - :

(b) in Sub-section (2), afrer clausc‘(g), the fdllowing élalxses shall
be inserted namely :— '

“(h) the sale proceeds of stamps transferred by the State o .

Govsrnment in accordance with section 10;

() all aedmissiqn fees and annyal subscriptions, for membership
of tie Scheme received in ace rdance with section 11 and interest, if
any, thcereon,” ’ : g

4. For section § of the principal Act ing secti ;
substimted; nemely :— P : d y the following sections shall be
“8. The State Bar Council shall contribute to the Fund rupees one
lakhonthe date of commencement of the Uttar Pradesh Advocates
Welfare Furd (Amendment ) Act, 1988 and thereafter anmally, .
an amount equal to twenty five per centum of the fees realised by it’
on account of enrolment of Advocates during the year. ‘

Substitution  of
section 8

Contribution by
State Bar Council

9. (1) Every member of the Scheme shall affix on the Vak ; clfare’ sta
accepted by him o Welfare Stamp of the value of five ruyees inva fligéﬁnﬁ oXVvakalatn;ml?
Vakalatpame filed in the HighCourt or a Tribunal o1 any other amhdmy or
personand (wo rupees in_any other'case and no court, tiibus al, authority or
person shallreceive any Vakalatnama in favour of such member unless it is so

stamped in ,addition to anystamp required under any other law for i
being in force. P redu Y rlaw for the time
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('2)‘T.hc value of the Welfare Stamp shall neither be taxable ¢o st in tAhG‘
suit or proc.eding nor be ¢ollected ln aryevent frem 2 party to suc
suit or proceeding. ‘ ' e : ‘

. (3) Any contravention cof the ‘provisicns of sub-section(2) by an)
i mbet Shall disentitle him to the benefits of the Schen e ard shall be
de:med to be a misconduct and the Trustees Commmittec shall :’c'ycrt iLe

matter to the State Bar Council for appropriate acticn.

. (4) Every Welfare Stamp affixed ona Yakalg.tnama.linder sub-section .
(1) shall be cancelled in the manner provided in section 30 of the Court
.Fees Act, 1870. - S , :

-

- Priniing and sale 10. (1) The State Government shall cause to be printed Welfare .
~ of welfarestamps  Stamps for the purposes of this Act, in suchdesign and such denomiration
' as it thinks fit with the' words “Welfare Stamp” printed thereon. :

(2) The State Government shall control the distributio n and sale 0
‘Welfase Stamps through stamp vendors appointed by it for the sali
“of court fee stamps or through such other agency as it may deem fit.

(3) The State Goverament shall, at the close of every financial year,
transfer the sale proceeds of the Welfare Stamps after deducting the
L : costs incurred in printing, sale and ‘distribution of the stemps to'tke
T ' : : account of the Fund. ‘ : v :

(4) The State Government shall furnish to the _leusiee‘s Committeea
Statement containing the number of welfare stamps printed and sold,

i
i
£l
i
;

TN

- ' : ' , the details of costs deducted and the ‘amount transferred under this -

o h , - ° section to the account of the Fund, within three months of such

E ' < transfer, , _ L - :

Membership of S Q) Any advocate may apply to the S.eéretﬁry, Trustees Committee:

the scheue in such form as may be- prescribed, for admission as a member of the
Scheme. , o _ :

(2) Every applicant shall pay in the prescribed manner an admission
fee of one hundred rupees in lump sum with the application.

(3) The Trustees Committee may, “on receipt of the applicai—ion and
~ the admission fee, make such inquity as it deems fit' and shall either
- admit the applicant to the membership of the Scheme, ot for reasons

to be recorded in writing, reject the application gnd refund the amount

paid towards admission fee : }
jected unless the applicant

Provided that no application shall be rej
has been given an opportunity of being heard.

(4) The membership of an applicant so admitted shall be deemed to

have commenced on the first day of January of the year in which the

~ application was made of the date of enrolment of the applicant as an
Advocate, whichever is later, ' S

- )] Every memper_ of the Scheme shall'pay in the prescribed manner . -
an annual subscription for every calendar year on or before the thir-
ty-first day pf December of that year at the rate of— ,
(a) fifty tupees, where he ha3 practised as an advocate for not -
more than 5 years ; L ‘ o
) : (b) one hundred rupees, where he has practised as an advocate
. for more than 5 years but not more than 10 years; ,
‘ (¢) two hundred and fifty rupees, whers he has practised as an
- advocate for more than 10 years. ' T
* Explanation—For the purposes of this sub-section,—
- (i) practice as an advocate includes practice as a pleader or other legal
practitioner enrolled under the Legal Practitioners Act, 1879 or as an
. Advocate on the roll of any Bar Counci] constituted under the Advo-
cates Act, 1961 ; : , B o :
" (ii) the period of practice shall be reckoned as on the first day of the -

calendar year for which the subscription is payable or the date of enrol-
ment as-a legal practitioner or an Advocate, whichever is later.
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112, (1) A member of the Schem
(@) he dies,

- (b) his name is re

State Bar Council ; -

* (c) he resigns the membership ;

(d) he is in arrears of annual

years or more and the Trustees \ )

opportunity to show cause, terminates his membership,

(2) An advocate who has ceased to be a member of the Sche
ont his written applicationand on

Cription which he would have paid
gether with interest thereon at t he

© shall cease to be such mémber, if—  Cessation

moved from the State Roll maintained by the

of.
memb:fs-ip aid
_re-admission -

subscription for ‘a period of two
Committee after giving him an

me, may,
payment of the arrears of annualsybs-

»if his member ship had continved, to-

rate of eighteen per cent um per annum,
be readm’tted to the membershi po

tored or, asthe case
the State Bar Counci

may be, continues on the State Roll maj

13. (1) A member of the Scheme shal

I on ceasing to be such-mem.
b r, be entitled to receive from the Fund :— ’

ime being in force
ominee or leg
shall not be lien
ny deciee or ord

() an amount equalto the aggregate of annual sy bsciiptions paid
. by him, if he has been a member for a period of less than 5 years,
(b) an amount calcyujated atthe rate of Rs.

leted year of his membership,if he has beena membey for-a period
of five yearsor i o

‘ re subject o a maximum of Rs, 50,000.

(2) In the event of death of a member th¢ amount payable v eder syb-
section (1) shall be paid to his nominee, or where there js no nominee;to
his legal heirs. : .

- Explenation—For the purposes of thissub-section, the term member
includes a person who dies after ceasing to be -a member before recejving
payment under sub-sectjon 1. ) '

14, Notwithstanding any thin
i stheright or interest
al heirs to 1 eceive ary am

ated or charged and s
et of any court.

gcontained in anv other law for the

of any member of the Scheme or hig
ount from the Fund urder section 13
hall not bé Liableto aftachment under

15. No suit, prosecution or

; other legal proceeding shal] lie against -
he Tivsiees Commitiee, or ény memb

hing which iSin good fajth done or j

€r or officer thereof in respect ot any.

ntended to be done in pursuance of this
ct or the rules made thereunder. . 3

5. d-ocates Welfare Fund (Amendment) Ordiuaﬁca, '
B, is hereby repealed. A

may, by notification; make tulesfor
prryi bg out the purposes of this Act., ' - : ‘

-

-20%0 123 7m0 (Frgro

16. (1) The State Government

(2) Without prejudiceto { he

rules may provide for all or any of the followi ng

“(@) the form and the manner in which a
ship ot the Seheme may be mace ;

(0) the . manner of payment of admiss
ciiption for th  memte; SLIp of the Scheéme;
(¢} th:form and the manner in which the list of members of tpe

Scheme shall be maiutai ued and its copies or exiracts shall be commu-
nicated to courtsio enable them tc ensure Compliance of the Provision
of seciion9; ’ '
(d) the formand the mann
‘tinder sectio.. 13 shall be made and the proced
to be made byt he Tiusices Commiuee for sy

(¢) the form and the manger in which no
ment under section 13 may be made H

(f) anvother matter which hasto be

The Uttar Pradesh A ’

generality of the for €goi ng power, such
matie: s, namely:....

pplication for member-- ,

on fee and annual sybs -

er in which application for paymeﬁt

ue of inquiry, i any,
ch payment ;

mination to recej ve Day-

or.may 'be pi esci jbed el

By order,
‘ S.N. SAHAY,
_ ? Sachiy,

)

== 11793 )e=17=10~88~~1988- 850 (A%0) )

1000 for ever ¥y Comp- -

fthe Scheme provided his name is res-
nfained by’

Tayment  from

the Fupd . on
cessation of
membership

Restriction  on
alienation attach-
ment ete, of inte~
rest of members

Protection cf
action taken in
goodfaith

‘Power cc  make

rules

Repeal
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No, 461 (2)/XVII-V-1—1 (KA)-26-1998
Dated Lucknow, February 25, 1999

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to orcer the-publication of the follewing English translation
of the Uttar Pradesh Adhivakta Kalyan ‘Nidhi (Sanshodhan) Adhiniyam, 1999 (Uttar
Pradesh Adhiniyam Sankbya 3 of 1999) as passed by the Uttar Pradesh Legislature and

assented to by the Governor on February 24, 1999.

¢ THE UITAR PRADESH ADVCCATES WELFARE FUND

=

(U. P. AcT no. 3 OF 1999) _
[4s passed by the Uttar Pradesh Legislature)
| AN
_ AGT _ _
further to amend the Uttar Prodesh Advocctes Welfare Fund Act, 1974.

2l (AMENDMENT) ACT, 1599

IT 1s HERERY enacted in the Fiftieth Year of the Republic of India
as follows §

1. (1) This Act may be celled the Uttar Pradesh Advocates Welfare
Fund (Amendment) Act, 1999.

(2) Tt shall be deemed to have come into force on Decembir 3, 1998,

2. In section 2 of the Uttar Pradesh Advocates Welfare Fund
Act, 1074, hereinafter referred to as the principal Act, —

(i) for clause (a), the following clauses shall be substituted,
namely :(—
E“(q) “Advocate” mezps an Advocate enrolled on the rollof the
State Bar Council and shall include the pleaders and other legal
practitioners enrolled as such unger the provisions of the Lega!
Practitioners Act, 1879 ;

(ea) “*Bar Association’ means & Bar Assoclatior affillated to
‘the State Bar Council’” ;

"

N
Short title and
commencement

U. P, ACt 80, &
of 1574
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(iiy «fter clause (c) the following clause shall be inserted, namely: —
“fc¢) “member’’ means a member of the Scheme” ;

(iii) for clause (f) the following clauss shall be substituted,
namely {—

“( ) “Vakalatnama'’ includes a memorandum of appearance
or any other document by which an Advocate is empowered to
appear, act or plead before any court, tribunal, authority or person
but does not include any Vakalatnama or memorandum of
appearance filled on bohalf of the (overament or an officer
representing the Government.”

Amendment of 2. In section 3 of the principal Act,—
section 3 (4) in sub-section (1), in clauss {b),—
(i) for the words *‘canteens and other facilities” the words
sscanteens, sheds and other facilities’’ ghall be sybstituted; and
. - (ii) for the words ¢Dijstriet Bar Associations” wherever
occuring, the words “Bar Assooiations” shall be substituted ;
(3) in sub-section (3),—
(i) in clause (b) for the words “by the State Bar Couneil®,
the words **by him” shall be substituted ;
(if} after clause (b) the following clause shall be inserted;
ramely (—
“(bb) two members of the State Bar Council, elected
by it ,w
(¢} for sub-section (4),the following sub-seotion shall be sudsti-
tuted, namely:—

““(4) A member nominated under clause (b) of sub-section (3)
shall hold office till the nffice of the Chairman State Bar Council
is held by the Advocate Qeneral, but he may at any time by
writing under his hand addressed to the Chairman, resign his

membership.”” '
~ Amendment of 4. Section 4 of the principal Act shall be re-numbered as sub-
Section 4 section (1) thereof, and after sub-seotion (1) as so repumbered, the follow-

{ng sub-section shall b inserted, namelyi—

“(2) An amount equivalent to the stamp duty deposited by
Advocates for certificates of enrolment with the State Bar Councll ia
a financial year shall be transferred by the State Government to the

und as soon as may be affer ths end of that financial year and such
tiansfer shall dischargs the State Qovernmeat of its lability in
rospect thereof, for that financial year,” ' : :

Amendment of S. 1o section 8 of thcgprinéipalgAct,—-

' -
section"8 (a) the words *and thereafter ainuaily an amouat equal to
twenty-five percentum, of the fees realised by it on account of enrol-
ment of Advocates duting the year” shall he omitted and be decmed
always to have been omitted ; N
(b) the following proviso shall be inserted at the end, namelyi—
“Provided that any amount contribated by the State Bar
Council un fer this section as it stond prior to the commence-
ment of the Uttar Pradesh Advocates welfare Fund (Amendment)
Act, 1093 shall not bs refundable.” )

Amendment cf 6. Tasection 9 of the principal Act, 5 sub-estion (1), the following
s ectloa 9 sub-section shall be substituted, namely 1 — :

““(1) Bvery advoeate shall affix on tie Yakalainzma aeceptzd by

him a Weifare Stamp of the value of dve rupess and ng court, tri-

bunzl, authoerity or perena shall receive ooy Vakziatnama in favour of

such advoctate vuleus it is so stz i iition to any stamp

) ped in ad
reguired under any etber taw for the “im> being in foree.”

Ameniment of 7. Irosection 10 of the principal Acr, —
1ectiox N T vthe meme Do 11 . ., .
ctiox 10 (@) in suhwes ion i) for the werds “State Government' the
wards Bar Couucit shall be suborirutedi



(&) insub-sestion {3} for ti: word “Printiag” the ’words and
bracksts “pr:‘nti;-.g(xh?ch snzll be paid tothe Bar Gouacil)” shall be
substituted;

(¢) in submseotion (4) for th> words “printed and sold, the details
of costs deducted” tir2 words “reccived from the Bar _Council and
sold, the detalls of costs axducted, the cost of printing paid to the Bar
Council” shall b: substituted;

(d) after sub-soction (4) the foil wing sub-section shall be inserted,
nameoly §— - ‘

#(5) The Stete Goyvernnient may provide th: services of

‘Goverameat Press fur printing of wolfar: stamps on realizing the

printing charges.” A :

8. After section 10 of the principal Act, the follawing section shall be §;‘§§§§f}o‘3§“’"
fmserted, namely :—

«“10—A. (1) Notwithstanding any thing contained in section 10,

in case of tamporary shortage of Welfare Stamps,

Provision in  the valae of Welfare Stamps may be paid in cash

cascof mon-  to such subordinate officer or clerk of the court,

%‘;‘“g&‘};ﬁe tribunal, authority or person as may be specified

Stamps by such court, tribunal authority or person and

such subordinate officer or clerk shall give a

receipt for the same which shall be affixed on the Vakalatnama,

and such affixation shall have the same effect as if the Weifare Stamp
of that amount has been duly affixed in acoordance with this Act,

(2) The subordinate officer or the clerk receiving the oash under
sub-section (1) shall deposit it ia the Troasury uander such Head as
the State Governtient may by gotified order specify in this behalf,”

0. In section 11 of the principal Act,— , , . Amendment of

; section 11
‘(@) in sub.section (5), after clause(c) the foljowing provisos
shall be inserted before the cxplanation, namely ;—

«provided that the Government Advocates Shall pay an
additional amount of rupees fifty per annum with their annual .
subscription for every calendar year or part thereof during their
tenure 8 Government Advocate : ,

Provided further that a member at his option may make one
time payment of life subsoription of rupees three thousand and in
the case of his being Fovernmeat Advocate rapecs three thousaad
five hundred : ‘ :

. Provided also that the State Government may, after consul
‘tation with the Trustees Committee, by a notified order, vary the
rates of annual and life subseription.”

© (b) in the Explanation qffer clause (if) th: following clé,use shall
be inserted, namely:— '

“(fif) “Goverament Advocate” meansan Advocate engaged |
by the Government or a body, authority or corporation owned
or controlled by the Covernm:nt to represent it before a court,
tribunal, 2uthority or a psrson who receivec any amouat by way
of retainership or monthly allowance from the Goverument or
sach Dody, authority or coTporation, as the case may be.”

10. For seciion 13 of ‘he principal Aet, the following sectionm shall Supstitution of
e suhstituted, namely erotlen 13

“13 (1) Tn the

event of 2 death of m:mb2r, his nominze or

Pavwen:  from G072 thers i no momince, his legal heirs
* Rund o ces-  shall he paid from the Fund an amonnt
agilen of memher.  cooulsted at the rate of rupees five

smp - the nep anpum for every caupleled
vear of @i meodership witich shail not be less than rapess tweaty five

thanszad and moere than ronees one lakh fifty thousand
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er shall on ceasing to be a member under clause (b),

©) o(rz) (‘2) n:)efgﬂs)ub-section (1) of section 12, shall be paid from the
Fund, - . )
(1) if he resigns after twelve years and before twenty five
eompleted years of his membership, an amount caloulated at the
rate of two thousand rupees per annum for every eompleted year
of membership ;

(ii) if he resigns after twenty five completcd years of his
membérship, an amount calculated at the rate of five thousand
rupees per annum for every completed year of membership subject
to a maximum of rupees one lakh fifty thousand; _

(iif) if he ceases to be such member due to any other cause
not covered by sub-seotion (1) or sub-section (2), an amount
~equal to the aggregato of his subscription paid by him and simple
interest thereon at such rate as the Trustees Committee may,
from time to time, fix. ' - '

(3) For a caloulating the completod yoars of membership for the
~ purposes of this section, every five years of practice at bar, if any,
- . before admission of a member to' the scheme shall be completed as
one year of membeorship of the Scheme.” ’ o , :
Insertion of sew 11. After section 14 of the principal Aect, the following section
Soction 164 shall be faserted, namely i— o ,
¢14-A" Where an Advocate who is a member of the Scheme under
Special provi- - this Actas it stood immediately before the
:ip:ns for the commencemont of the Uttar Pradosh
memberof the  Advocates Welfare' Fund ( Ameadment )
‘Scheme Aoct, 1998, within two months of such
commencement, ©pis not to continue as a member of the Scheme he
shall be paid an amount to which he is entitled under section 13 as
it stood before such commencement and such Advoeate shall not be
. admitted again to the mombership of the Scheme. If no such option
- is given such Advocate shall sontinuc as & member of the Soheme.” e !
Transitory 12. Where an Advocate has filed-a Vakalatpama in & case before
peovislon the commencement of this Act and continues to sppear, Act or
plead in that case in pursuanee of such Vakalatnama, after such commence-
ment he shall file a Welfare Stamp through an application on or before
the first date of hearing of that case after such commencement,

Repeal and - 13. (1) The Uttar Pradesh Advooates Welfare Fund (Amendment)
Saviogs (Second) Ordinance, 1998 is hereby repealed. - '

" (2) Notwithstanding suoh repeal, anything done or any adtion taken
under the principal Aot as amended by the Ordinance refesred to in
sub-section (1), or by the Uttar Pradesh Advocates Welfare Fund (Amend-
ment) Ordinance; 1998 shall be deemed to have beed done or” taken under
the corresponding provisfons of the prinoipal Act as amended by this Aet
as if the provisions of this Aet were) in foree at all materia] times,

By order,
Y.R. TRIPATHI,
Pramukh Sachiy.
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No. 1839(2)/VII-V-1-1(KA)22-2003
- Dated Lucknow, December 17,2003
IN pursuance of the provisions of clause (3) of article 348 of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh .

Adhivakta Kalyan Nidhi (Sanshodhan) Adhiniyam, 2003 (Uttar Pradesh Adhiniyam Sankhya 9 of 2003) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 16,2003 -

THE UTTAR PRADESH ADVOCATES WELFARE FUND (AMENDMENT)
ACT, 2003
(U. P. ACTNO. 9 OF 2003)
(4s passed by the Uttar Pradesh Legislature)
AN ‘
ACT

Jurther to amend the Uttar Pradesh Advocates Welfare Fund Act, 1974

IT IS HEREBY enacted in the Fifty-fourth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Advocates Welfare Fund  Short title and
(Amendment) Act, 2003. commencement

(2) It shall be deemed to have come into force on July 11, 2003.

2. In section 9 of the Uttar Pradesh Advocates Welfare Fund Act, 1974 Amendment of

. L section 9 of U.P.
hereinafter referred to as the principal Act,— Actno. 6 of 1974

(@) in sub-section (1) Jor the words “five rupees” the words
“ten rupees” shall be substituted

(b) after sub-section (4) the following sub-section shall be inserted,
namely —

*“(5) where in any case the Welfare Stamp referred to in sub-section 1)
is not affixed on the Vakalatnama or is not filed by any Advocate the Court
shall not permit such Advocate for further proceeding in that case.”

3. (1) The Uttar Pradesh Advocates Welfare Fund (Amendment) (Second) Repeal and saving
Ordinance, 2003 is hereby repealed.

(2) Notwithstanding such repeal, anything done or-any action taken under the
provisions of the principal Act as amended by the Ordinance referred to in sub-
section (1) or by the Uttar Pradesh Advocates Welfare Fund (Amendment) Ordinance,
2003 shall be deemed to have been done or taken under the corresponding provisions

of the principal Act as amended by this Act as if this Act were in force at all material
times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Advocates Welfare Fund Act, 1974 (U. P. Act no. 6 of 1974) has been enacted
to provide for the establishment and operation of a fund for the promotion of Welfare of Advocates in Uttar
Pradesh. With a view to making the financial position sound of the Advocates Welfare Fund afﬁxing of
Welfare Stamp of the value of five Tupees on a Vakalatnama was provided in section 9 of the said Act. The
income arising from Welfare Stamps was inadequate to meet the expenses on the payment of the Group
Insurance Scheme to the dependents of the Advocates, printing of Welfare Stamps and on other payments.
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It was, therefore decided on the proposal of Bar Council of Uttar Pradesh to amend the said Act to increase’ /]
the value of the said Welfare Stamp from five Tupees to ten rupees and to provide that where in any case
the said Welfare Stamp is not affixed on the Vakalatnama or is not filed by any Advocate the Court shall
not permit such Advocate for further proceeding in that case.

The Uttar Pradesh Advocates Welfare Fund (Amendment)_Ordinancé, 2003 (U,é, ’Or'dinance no.
18 of 2003) was promulgated on July 11, 2003 to implement the .aforesaid decision but the provisions of 5‘»
the said Ordinance could not be replaced by an Act of the Legislature. Since the enforcement of the said §

Ordinance was to expire after October 13, 2003, it was decided to replace the said Ordinance by another
Ordinance. . - i '

Since the State Legislature was not in session and immediate legislative Action was necessary to
implement the aforesaid decision, the Uttar Pradesh Advocates Welfare Fund (Amendment)‘(Second)

Ordinance, 2003 (U. P. Ordinance no.24 of 2003) was promulgated by the Governor on October 13, 2003.

This Bill is introduced to replace the aforesaid Ordinance no:24 of 20 )3

By ordAe'r',‘}:' :
R.B.RAO, ]
Pramukh Sachiv.
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AT T URE UT HHeHd YT

HRFENT TS, T qo9T

IR U9l R S Rl

STATHIOT
fEmh aRfire

A1, €Us (Bb)

(TR U< AfAR)
@S, YhaR, 24 faawR, 2021

iy 3, 1943 S FHq

SN U9 I
faemrf srgHTT—1

THH-FEIT—270

AT 1089 / 79-fd-1—21-1-8-33-21
AGTS, 24 AR, 2021

"HRT BT AU B g 200 B FF Al U 4 IR U AT Hedror Hfer
(Feie) faere, 2021 RMEAE =10 AFAET—7 TG w0 § FHd 8, W e 24 (=R, 2021
Bl FFAT USH @1 AR I8 IR U M AT 34 9 2021 & WU H FIAERE & GaAed

S SERIEAT §RT USRI (HAT SIam 2 |
IR U Iffdaaar dearor [ (Fere) srfdf=aH, 2021
(SR T AfRATIH FE&T 34 | 2021)
(ST IR YUYl fAem Ause gRT uiiRd ga)
SR Uy Iffdaadt dearor A rfaf e, 1974 &1 AR AWM WA B

forg
Irffras

WRA TORST & decivd a8 ¥ famferRaa s a=mar mar € —

1—(1) I8 IfRfTm SR Uy SR USY Iifdaddr wearor (AfY (Helye) W ek
IR, 2021 HET SR | A

(2) uB i 18 TawR, 2021 W T GAT FH SR |
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SREER) 2—JR TS AT deamor A S, 1974 @1 ORT 13 H SUERT (1)
S @ 6 iR (2) @ v W FFERIRIT SUMRT v €1 SR, st —

| 1974 DI
gRT 13 F

GNICES
“(1) f& AR @ g B WM @ S H [AD AMCGRK AT
STEl B AFHSRRT T 8 Sue e ScfeRal o [ 5 s
AERIAT & UG ARG 99 & fU UfE g9R w0 @ &) ¥ i
gARIRT BT, Sl U=d §9IR S0 ¥ YA 3R U oIRI A §olR 0
A RS B, A AT SR

Ry I8 6 A a9 @ FeRar i B R (Gl 9e B g
W @ TEm H Ie AMMERR sterar fafde SceRal @ IS
WAR gRI fAfed AT A v J3aq Ul A wUJ &1 I fBA1 SIRAT |

(2) frfl IS B, ORT 12 B SURT (1) & Fos (@), (M) a1 (9)
P ST Wa A @ oM R [ 9 e ger o g fean
TR~

(U®) FeRal & YIS SR 9§ & oy qT BUR w9
afcay ® &R ¥ AN geRIY, IS T8 AU ARl & AR
¥ & IRE q¥ & YA IR T=A 9§ & Yd IN-UF @l ©;

@) AeRd & uJd FHRT a¥ & oy Jffdeas e arg
T Bk B0 & MedE Uid g9k ®Ud Ufaay @l & | |ord
gRIRY, I T8 U ASdl & AYRT U= 9y § YR
AN <l &

Ry I8 [P A I8 AUl Fewdl & A ay qul R B
ITAd AN-YF <dT § df U4 9e &I 59 WaR g fafea afa
A TP e Ud ARG HUY BT I fHAT SR |

(@F) SH® ERT Hacd IMWEM & H{A AN & GRIER LRI,
3R BE W U &R W GRIRY &7, ol o =l afifa wa—awa
w® foa o, I 98 W 5= o SR 9, S SuaRT (1) AT
SUIRT (2) & 3m=oIfed 7 &, 9ag 9 38 I |”

fover ik 3—(1) SR Uy  Af¥gEdr  dwearor AR (FlEE) SR W™
gt TR, 2021, VAggRT fRRYT far Sram 2| 3‘3??0
N 2021

(2) W FRE & B gy Al ST (1) H [fde ey gy
JAT AT o ARAIH & Sueel & AAF B Pl R AT Bl
TS Pl PRAE, 39 ARFEH gRT FAT FOIRG HoA  AAEH
@ 98 Ul SUSl & Sl dd AT B Mg AF SRIT AFEI 59
JfAFH & Iuge J9 ARAE FHAl | Uged o |

493 RPH 2021 Adhivakta (Adhiniyam-2021) data-4e



IR U IR TToie, 24 feawr, 2021 3

IEAY AR BRI

IR U< ¥ et dearr AWed [ @ e iR e @A @
UG TR b oIy SR U< Sffdaadr dearor A ifdfam, 1974 (SR wewr iffam
AT 6 | 1974) AT fear w2 | yated iffem @& o siffaadell & wearr 2g
IR I JfFadt dearor [fe afeq &1 T o, e aqregm 3 (6 aif¥aaar & yraE
DI S dTell AfHTH FRIRT 1.5 g To fad & Y off | Ahed U5 2017 & ITHOT Bl
gfteTd @d gY SR ffdgarel & f2d # Sad g-RIRr H gfg HRd 5.00 g B9 B S
a1 fafereera foar wam o |

<Jfdh Iy AU AvST WA | Tl o7 SR ydiad fafreed @ fhartag w1 @ forg
T furll SRIarE @1 S SMaedd ofl, Ifd: IIUTd g1 fAId 18 FawR, 2021 HI IR
Uee JRgadT dwearor A (WulHE) odIqe, 2021 (SR OUSY JARY W& 10
¥ 2021) YA fHam T3 |

Iz fagae yalad srareer o gfceenfid &x7 & fofg qr¥enfia faar e 2 |

3TTST 9,
gl e,
Uqe Afd |

No. 1089(2)/LXXIX-V-1-21-1-ka-33-21
Dated Lucknow, December 24, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Adhivakta Kalyan Nidhi (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 34 of 2021)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 24, 2021. The
Nyay Anubhag-7 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH ADVOCATES WELFARE FUND (AMENDMENT)
ACT, 2021

(U.P. Act no. 34 of 2021)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh Advocates Welfare Fund Act, 1974.

IT Is HEREBY enacted in the Seventy-second Year of the Republic of India
as follows:-
1. (1) This Act may be called the Uttar Pradesh Advocates Welfare Fund Short title and
(Amendment) Act, 2021. commencement
(2) It shall be deemed to have come into force with effect from the 18" day of
November, 2021.
2. In the Uttar Pradesh Advocates Welfare Fund Act, 1974, in section 13, for ~Amendment of

sub-sections (1) and (2), the following sub-sections shall be substituted, namely:- fjecsiogct 1::10 Og

of 1974
"(1) In the event of a death of member, his nominee or where there is no

nominee, his legal heirs shall be paid from the Fund an amount calculated at
the rate of rupees five thousand per annum for every completed year of his
membership which shall not be less than rupees twenty-five thousand and more
than rupees one lakh fifty thousand:
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Provided that in case of death of a member on completion of thirty years
of membership, his nominee or legal heirs shall be paid rupees five lakhs in
one lump sum in the manner prescribed by the State Government.

(2) A member shall, on ceasing to be a member under clauses (b), (c) or
(d) of sub-section (1) of section 12, be paid from the Fund,-

(i) if he resigns after twelve years and before twenty-five
completed years of his membership, an amount calculated at the rate of
two thousand rupees per annum for every completed year of
membership;

(ii) if he resigns after twenty-five completed years of his
membership, an amount calculated at the rate of five thousand rupees
per annum for every completed year of membership subject to a
maximum of rupees one lakh fifty thousand:

Provided that if he resigns after thirty completed years of his
membership, such member shall be paid rupees five lakhs in one lump sum in
the manner prescribed by the State Government.

(iii) if he ceases to be such member due to any other causes not
covered by sub-section (1) or sub-section (2), an amount equal to the
aggregate of his subscription paid by him and simple interest thereon at
such rate as the trustees Committee may, from time to time, fix."

Repeal and 3. (1) The Uttar Pradesh Advocates Welfare Fund (Amendment) U.P.
Saving Ordinance, 2021 is hereby repealed. Ordinance no.

10 of 2021
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act, as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Advocates Welfare Fund Act, 1974 (U.P. Act no. 6 of 1974), has been enacted

to provide for the establishment and operation of a fund for the promotion of welfare of Advocates in
Uttar Pradesh. Under the aforesaid Act, the Uttar Pradesh Advocates Welfare Fund was constituted for the
welfare of the advocates, through which the maximum amount to be paid to an advocate was fixed at
Rs. 1.50 lakh. In view of the announcement of Sankalp Patra, 2017 and in the interest of the advocates it
was decided to increase the said amount to Rs. 5.00 lakh.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Advocates Welfare Fund (Amendment) Ordinance,
2021 (U.P. Ordinance no. 10 of 2021) was promulgated by the Governor on November 18, 2021.

This Bill is introduced to replace the aforesaid Ordinance.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.
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